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It appears that the O.A. has already been admitted 

Ear adjudication an 31*12.96. We find that a MiSC.Application 
numbering 405 ot. 1997 containing p . rayer for addition of parties. 
of 35 persons as described in the petition as respendents,has 

been filed in view of the Order*passed by a Bench of this 
Tribunal in connection with the aloove Original case on 30.9,97. 
The proposed added parties in this MA.405/97 are the persons 
who are alleged to be Junior to the petitioner in the matter 
of impugned promotion. The prayer is allowed. The Cause Title 
of the Original Application and the connected Register be 

amended accordingly and the Misc.Application thus stands 
disposed of, 

The petitioner is directed to serve notice upon the 
added respondents by Registered Post with A/D or through per-
sonal service within 2 weeks and the said respondents are to 

file their rePlY within 4 weeks from the date of service of 
the notice and rej oindert if any., to be put in within 2 weeks 

thereafter. Matter be listed for hearing according to its 

chronological position and on its own turn by the Registry. 
plain copy to both the parties. 

(S*Dasgilpt4) 	 (S.N, allick) 
Member(A) 	 Vice-Chairman* 


